
RoP in Petition No. 103/MP/2026 
 Page 1 of 1

 

CENTRAL ELECTRICITY REGULATORY COMMISSION 
                                                         NEW DELHI 
 

Petition No.103/MP/2026 along with IA No.28/2026 
 
Subject                 : Petition under Section 142 of the Electricity Act, 2003, inter alia 

seeking appropriate directions against the Respondent No. 1, 
Solar Energy Corporation of India Limited, for complying with 
Orders dated 23.08.2022 in Petition 52/MP/2019 and order dated 
24.03.2025 in Petition No. 377/MP/2023 passed by this 
Commission. 

 
Petitioner              : Solitaire Powertech Private Limited (SPPL) 
 
Respondents        :  Solar Energy Corporation of India Limited (SECI) and Ors. 
 
Date of Hearing    : 17.09.2026 
 
Coram                  : Shri Jishnu Barua, Chairperson 
 Shri Ramesh Babu V, Member 
   Shri Harish Dudani, Member 
   Shri Ravinder Singh Dhillon, Member 
     
Parties Present     :  Shri Hemant Sahai, Advocate, SPPL 
   Shri Nitish Gupta, Advocate, SPPL 
   Shri Devansh Pundir, Advocate, SPPL 
   Ms. Shikha Ohri, Advocate, SECI 
   Shri Kartik Sharma, Advocate, SECI 
   Ms. Nishita Choudhary, Advocate, SECI 
 
          Record of Proceedings 
 
 During the hearing, learned counsel for the Petitioner and Respondent No.1, 
SECI, made detailed oral submissions and concluded their respective arguments. 
 
2. At the request of the parties, the Commission permitted both sides to file their 
written submissions, if any, within two weeks, with a copy to the other side. The interim 
direction issued vide the Record of Proceedings dated 18.3.2026 & 19.3.2026 will 
continue till the disposal of the Petition. 
 
3. Subject to the above, the Commission reserved the matter for order.   
 
                   By order of the Commission 

Sd/- 
     (T.D. Pant) 

Joint Chief (Law) 
 


